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B.P.Singh, A.M.

This MA has been filed against the non-execution and
non-implementation of the order passed in August, 2002 in OA 1263

of 91, a copy of which is enclosed as Annexure 'A’'.
2. The operative portion of the said (jorder is reproduced
below :

In view of the above, the following directions are
given: k - ,
i) It is declared that the seniority of the applicant
as Casual Labourer has to be counted from 16.3.73

for
all purpose. : ' . :
ii) His regqular absorption . has to be taken from the
. date of conducting the

screening test in the
Engineering Test i.e. from 17.4.81. ' '

iii)Necessary changes in the service records of the
applicant shall be made within three months from the
‘date of receipt of a copy of this order.

In the result the OA is allowed. No order as to
costs.

In reference to the above order the respoﬂdent

authorities have considered the matter and passed suitable orders
on 3.1.2002.

3. From the perusal of the memorandum annexed as Annexure

'B' as well as the operative poftion'of the order,'it is clear to
us that all the three directions given by the Tribunal in the OA
have been fully complied with by the respondent authorities:and
we do not find any justification to consider +this MA for

nbn—execution and non-implementation of the order. The order has
been complied in full.
4. Presently the allegation of the 1d. counsel forthe

ceed2/-



promoted. In our opinion, this is a Separate cause of Zaction.
The» 1d. counsel for the applicant is directed to advise her
client to file a fresh OA in this regard. |
5. : MA therefore stands disposed of.
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